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CENTRAL ADMINISTRATIVE TRIBUNAL:PR I NCI PAL BENCH

C.P.260/98 in

0 .'A . No . 1 337/96

New Delhi , this the 2nd day of December,1998

HON'BLE MR.RATAN PRAKASH,MEMBER(J)-
HON'BLE MR-N.SAHU,MEMBER(A) •

Shri Sadhu Ram & Anr. • • ■ ■AppI icants

(By Advocate: Shri Surinder Singh)
Versus

Shri S.K.Achafya,
D i rector Genera I , ,Q 3 1 . . . . Respondent/Contemnor

(By Advocate: None)
n R D E R(ORAL)

HON'BLE' MR.RATAN PRAKASH.MEMBER(J)

Heard the learned counseh for app I icants on

C.P. . '

2. " In C.P.260/98, the applcants have sought to

issue not ice of contempt against the respondents for

non-compl iance of the direct ions given by this Tribunal

in 0.A.1337/96 whereby a direct ion was given to the

appl icants to make a detai led representat i.on sett ing out

the i r cases w i t h ful l par t i cuIars, wi thin one mon th from

the date of receipt of a copy of the order.

3. The appl icants made representat ions on 4. 1 ,97

(Annexures CP-3 and CP-4) which have been'disposed of by

the respondents vide their communicat ion dated 20. 1 .98

(Annexure CP-5) . In view of this, respondents does not

appear to have commi tted any contempt . The appl icants,

if they so desire, may fi le a regular O.A. if they are
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st i I I aggrieved by the order passed by respondents on

20.1 :98,
a

C.P .260/98 in 0. A. 1337/96 i .s dismissed and

not ices issued are discharged. -

C N. Sahu )
Member(A)

( Ratan Prakash )
Member(J)
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